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Cerrztrat Provhces Coarts. [ACT II 

any suit or original proceeding of a value 
t exceeding five thousand rupees ; 

civil districts comprised in tile civil division. 
(2) The local limits of the jurisdiction of the 

Courts mentioned in sub-section ( I ) ,  clauses (a) and 
(b) ,  shall be such as the Local Gove~nment may, by 
notification in the local official Gazette, de6ne. 

14. The Local Government may, by notification 
iuvest certain 
( ' O U T ~ S  with in the local official Gazette, invest any District Court 
small cause or any Court of a Subordinate Judge with the juris- - 

diction of a, Court of Small Causes under the Provin- 
cial Small Cause Courts Act, ,1887, foi; the trial of ~x of 
suits cognizable by sucll Courts up to such value, not 
exceeding five hundred as it may think fit, in 
cases, arising within the local limits of its jurisdiction 
or in any specified area within such limits, and may 
withdraw any jurisdiction so conferred. 

15. Subject to the provisions of the Code of Civil 
Procedure, the Provincial Small Cause Courts Act, X I V O ~  16 

COUI*~. 1887, and any other enactment for the time being in IX ,,f 1 8 ~  
force, the Courts to whioh appeals are lloreinafter 
declared to lie, shall respectively have authority to 
hear appeals from the deorees and orders of the Courts 

subordinate 

. 
. 
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Centpal Prowifices Courts. 
( C h a ~ t e r  III.-The Subordinate Civil Courts.--8ec- 

tioms 18-20.) 

*other Uivil Courts in the local area within its jurisdic- 
tion ; and, subject as aforesaid a n d  to the- con&ol of 
the Divisional Court, the Distriot Court shall superin- 
tend and control all other Civil Courts in t he  local 
area within its jurisdiction, 

Oourt. 
(2) The Court trying any suit withdrawn under 

sub-section (1) from a Court of Small Causes shall, 
for the purposes of such suit, 'be deemed to be a, Court 
of Bmall Causes. 

Cause Courts Act, 1887, the Divisional Court and the 
District Court, respectively, may, by order in writing, 
direct that any civil business cognizable by i t  and the 
Courts under its control shall be distributed among 
those Courts in such manner as i t  thinks fit : , 

Provided that, except in so far as it may affect the 
exclusive jurisdiction of st Oourt of Small Causes, or a 
Court invested with the jurisdiotion of a Court of 
Small Causes, a direction given under this section 
shall not empower any Court to exercise any powers 
or deal with any business beyond the limits of- its 
proper jurisdiction. 

(2) When any such suit, appeal or other proceed- 
ing comes before any Judge of a Subordinate Court, 
he  shall forthwith transmit the record of -the case to 
the Court empowered to transfer oases to which he is 
subordinate, with a report of the circumstances 

attending 
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